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POSSESSION NOTICE

(For Immovable Property)
Whereas the undersigned being the authorised officer of Bank of India Asaf Ali Road
under the securitization and reconstruction of Financial assets and Enforcement of
security Interest Act, 2002 and in exercise of power conferred under section 13(2)
read with rule 8 of the security interest (Enforcement) Rules, 2002 issued a demand
notice dated 09.06.2025 calling upon the Borrower (s) Mrs. Radha Sharma residing
at 54/8 C Block, Kavi Nagar, Ghaziabad, Uttar Pradesh, India-201002 as mentioned
below to repay the amount mentioned in the notice being Rs. 6,47,643.26 (Rs. Six lakh
Forty Seven thousand Six hundred Forty Three and Twenty six Paisa) Plus Further
interest from 20.04.2025 within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under
sub-section (4) of section 13 of Act, read with rule 8 of the the Security interest
Enforcement) Rules, 2002 on this the 16th day of September 2025
The borrowers in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Bank of India Asaf All road for an amount of Rs. 6,47,643.26 (Six lakh Forty
Seven thousand Six hundred Forty Three and Twenty six Paisa) plus
Uncharged Interest.
The borrower’s attention is invited to provision of sub-section (8) of the section 13 of
theAct, inrespect of time available, to redeem the secured asset.

Description of Asset

Mortgage of Flat No. GF-1, Plot No. 19, Khasra No. 796/3, Mayakunj Village -
Harsoan Ghaziabad, Uttar Pradesh. Owned by. Mrs. Radha Sharma.

DATE: 16.09.2025 Bank of India
Authorised Officer

BO: Asaf Ali Road Branch
4/8 Asaf Ali Road New Delhi--110002

PLACE: New Delhi

FORM A
PUBLIC ANNOUNCEMENT

{(Regulation 14 of the Insolvency and Bankruptcy Board of India
{(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SOLANGE RETAIL PRIVATE LIMITELD
- Name of Corporate Person | SOLANGE RETAIL PRIVATE LIMITED
2| Dats of vcorporaton of Corporote Person | 16ih March2008
3. | Buthorily under which Corgorate Registrar of Compansss, MCT of Dalhi &
Perst) I6 iicorporated fegisterad. | Haryana
4| Gorporate (dently number | rded Hablily | U452010L2006PTC 147566
identity numaer of Carporate Pemson

5| Andress af the reghsienad Office &
Princial aflice (@ any) of Corporabe Parsan

Registared Office: 204, Graumd®F Cihla [ndl Estale
Ph-1ll Merw Dethi, South Dethi- 110020 1M
Principal Office: E-145, First Floor, Okhls Ind Eslata
Ph-1l} Werw Dethis South Defhi- 110020 1N

6. Liqudation commencement dale of | 17th September 2025
| Comarale Person _ _
7.| Wame, adoress, emall address, lfephone | Name: Sanfay Agrawal
numbear and the regetrafion number of | Address: Plat No 38, Pooket -1, Jasola
the: Licguidaor Naw Dethi-110025

Email: skaflll1@gmail .com,
ip. solangeretabligmail.com
Mobile Number: S81 07670, S8 11075750
Ragn.Ma: iBEHIPA-0O11P-PO04 841201 T-181 0882
_ [ AFA Valid upto: 31.12.2005
8. Last dete for submission of cams | 17th Dctober” 2025
Motioe % hemsby given (hal (he SOLANGE RETAIL PRIVATE LIMITED has cammencad wolunlary
liguidation on 17th Seplember” 2025,
Tha stefehoidars of BOLANGE RETAIL PRIVATE LIMITED sre hersby cakied wpon to submit & prood of
ihir claimes, on or belone 17th Oetabier” 2025, 1o the bouidator 2% Ihe address mentioned aganstitern 7
The financial cragitars shall submit thed proat of slaims by electronic means oty All ather stakehalders
g submi the prool ol Sams in Decson, by pesd or by elechronic means
Submkssion of false or misheading proofs of ¢laim shall sftract penaltiog.

Sdi-

SANJAY AGRAWAL

Data: 22 092025 Liguidator of SOLANGE RETAIL PRIVATE LIMITED
Place: New Delhi Regn. Mo.: 1BEUIPA-D01AP-PO04S4 201 F- 20181 0BE2

INVITATION FOR EXPRESSION OF INTEREST FOR SALE / ASSIGNMENT OF NOT
READILY REALISABLE ASSETS PURSUANT REGULATION 37A OF IBBI
LIQUIDATION PROCESS REGULATION 2016, OF MAGPPIE GLOBAL HOUSEWARE
PRIVATE LIMITED {IN LIQUIDATION) {CIN: UT4140DL2016PTCZET416)

Reqgd. Dffice: Khasra Mo. 324 Block J Sarup Nagar, North East, New Delhi-110042
DHice of the Liquidator: 8/28, 3rd Foor, W.E.A., Abdul Aziz Road, Karol Bagh, New
Delhi 110005, Email; cirp.mghpl@gmail.com , Phone: 011 41486026/27, 93150
31322

Expression of interest (EOI) are inviled from eligible persons/ entities lor the sale /
assignment of lollowing Not Readily Realisable Assets (NRR Assels) of Magppie
Gliohal Houseware Private Limited — in Liquidation pursuani Regulation 37A of the
|BBI Liquidation Process Regulation 2016, within ambit of IBC 2016, on “as is
where is, as is whal is, whatever there is and withoul Recourse Basis”.

Calegory Daseription of NRER Assels Claim Valee
(Rs. Im Lacs)
(! Relief Regowary in Application (1A-210652025) liled under 8136
seciinng 43 of IBC #0116, which is pending for adjudication with
_|Hon'ble NCAT, Mew Delid. Court VI - (PUFE Transachons) |
B Relief / Aecowary i Appication JIA-210%2025) filed urider 073,00
sectipns 66 of IBC 2016, which is pending for adudication with
Hanhla MCLT, Mew Delhi, Cowrt W - {PLUFE Transactions)
Time Bchedule
1] Last date for Submission of Expresshon-of Interest (EO) with 7 10,2045
Requizite Docwmeants Including 3 deciaration of ligibdity wndar
Sectian 258 of the Insolvency and Bankraptcy Gode, and
Deposi of Refundanle Depositof s, 100,000
{H) Exarmination of Diocaments and declaration of eligible biddar and 10102025
provding detals of WARA,_________ R
fily  [Dua diligence and submission of Financial Bid by the elgible 17.10.2025
hidders.
{Iv) Neiodiation by SCG with B aligibse bdders whio has submilied 31102025
Financial Bid
v |Declaration of Seccessiul Acquirer (Badar) Within 3 days of
apgrovat of G0

Detailed process information document confaining terms & conditions and procedurs

for sale / assignment | fransfer of NBER Assets can be obtained by sending an email to
the Liquidator &t cirp.mghphzromail.com, Tel Mo, Mobile, Mo 9315031322,

5d/-

Madan Mohan Dhupar

Liquidator of Magppie Giobal Houseware Private Limited

IBBI Regn. No- IBBI/IPA-D02/1P-NO0BE0,2019-2020/12768

Address: 8/28, 3rd Floor, W.E.A., Abdul Aziz

Date: 22.09.2025 Hoad, Karol Bagh, New Delh — 17 0005

Place: New Delhi

AFA Valid Uplo 31.12.2025
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THE BIGGEST GAPITAL

SAEL

SUSTAINABLE & AFFORDABLE ENERGY FOR LIFE

MONDAY, SEPTEMBER 22, 2025

S

THANK YOU

HON'BLE PRIME MINISTER
FOR TRANSFORMATIVE GST REFORMS IN THE RENEWABLE ENERGY SECTOR

We applaud the GST rationalisation with reduced rates from 12% to 5%
on solar and other Renewable Energy (RE) equipment.

Reduced
RE project costs

Faster adoption of
RE-Hybrid projects
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Reinforcing India's
commitment towards
sustainability and
climate action

SAEL Industries Limited is an integrated renewable energy company committed to making a sustainable impact
in the clean energy space. By providing environmentally conscious energy solutions, we strive to play a key role
in accelerating the growth of RE sector in India.
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OUR FOOTPRINT

1 3500 MW Solar Module Manufacturing
Line + 5000 MW (in pipeline)

EQUITAS SMALL FINANCE BANKLTD

{Formerly Known As Equitas Finance Ltd}

Registered Office: No.769, Spencer Plaza,
4th Floor, Phase-ll, Anna Salai, Chennai, TN - 600 002

DEMAND NOTICE - NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

NOTICE is hereby given that the following borrower/s have availed loan from Equitas Housing Finance Limited (EHFL) / Equitas Finance Limited (EFL)
| Equitas Small Finance Bank Ltd (ESFB). The said borrower/s had/have failed to pay Installments and their loan account has been classified as Non-
Performing Asset as per the guidelines issued by RBI. The details of the secured immovable propert/ties, loan and the amounts outstanding as on date
payable by the borrower/s are mentioned below. The borrower(s) and the public in general are informed that the undersigned being the Authorized
Officer, the secured creditor has initiated action against the following borrower(s) under the provisions of the SARFAESI Act, 2002 and not to deal with
the said property. on failure to repay the outstanding dues indicated against their names within 60 (Sixty) days of this notice, the undersigned will
exercise any one or more of the powers under sub-section (4) of Section 13 of the SARFAESI Act, including power to take possession of the
property/ies and sell the same.
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Demand Notice '
Date & Amount

Sl. Name of the Borrower(s)/
No.  Guarantor(s) / Name of the Branch

Description of Secured Asset
(Immovable Property)

1. | Branch : AMBALA 21-Jul-25 Al That Pieces And Parcels Of Non-agriculture
LOAN No.:SEAMBAL0341090 and Amount Property Being Residential Property Bhumi Tadadi 1
BORROWER_NAME : Rs.10,62,652/- Kanal 0 Marla Being 20/160 Share Out Of Total Land
ALAMGIR Measuring 8 Kanal 0 Marla Comprised In Khewat No.
Co-borrower: 1 101 Khatoni No. 132 Khasra No. 31//4(8-0)habast No.
JAITUN 204 Which Is Bounded As Per Spot Inspection Report

Issued By Halka Patwari East- House Of Alim Ahmed
680", West- House 680", North- House Of Sadu
Khan, South- Road 10'0"wide/75'-0" Situated At Rehna
Tehsil Raipur Rani District Panchkula, Haryana Vide
Transfer Deed No. 880 Dated 20-07-2021 Registered
In Sro Raipur Rani District Panchkula Read With
Mutation No 1585 Dated 03-09-2021 And Jamabandi
For The Years Of 2015-2016., North By : House Of
Sadu Khan, South By : Road 10'0"wide/75-0", East By
: House Of Alim Ahmed 68'0", West By : House 68'0".

2. | Branch :KAITHAL 21-Jul-25 Al That Pieces And Parcels Of Non-agriculture
LOAN No.:SEKITAL0296743 and Amount Property Being Photocopy Of The Property
BORROWER_NAME : Rs.9,82,660/- Documents And Legal / Search Report Made By

Mr.RAMESH KUMAR
Co-borrower: 1
Mr. KAMLESH

Advocate Mr. Kabir Dhall Dated 10/08/2020. | Found /
Opine That Residential Property Measuring 2 Kanal 2
Marla Having Dimensions 58 Ft. X 200 Ft. Being
42/15403 Share Of Total Land Measuring 770 Kalanl 3
Marla Kittas 135 Comprised In Khewat No. 241, Which
Is Bounded As North- Road, South- Agriculture Land
Of Others, East- Property Of Shamsher Singh, West-
Property Of Raju And Shamsher Which Is Situated At
Village Teek, Tehsil And District Kaithal Haryana Vide
Original Transfer Deed No. 6710 Dated 18.12.2017
Read With Mutation No. 2896 Dated 12.03.2020 And
Jamabandi Of Village Teek For The Years Of 2014-
2015 And Spot Inspection Report Dated 10.08.2020
As Issued By The Halga Patwari And Countersigned
By The Tehsildar Kaithal, North By : 62.5 Ft., Road,
South By : 57.5 Ft., Agri Land Of Owner, East By : 200
Ft., Propety Of Shamsher, Sita Ram, Lakhmi, West By
:175.5 Ft., Property Of Raju & Shamsher.

Date: 22/09/2025
Place: Haryana

Sd/-Authorized Officer,
Equitas Small Finance Bank Ltd

epaper.financialexpress.com
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5000 MW (in pipeline)
ATIR Solar Cell Manufacturing
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BRANCH OFFICE:
NOIDA SEC 3 BRANCH (0951)
EMAIL: NEWWOKH@UCOBANK.CO.IN

[DEMAND NOTICE UNDER SECTION 13(2) OF SECURITISATION ACT 2002]

This Demand Notice is hereby given under section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 here in after calling upon the
under mentioned Borrowers to repay, the Amount outstanding for the Credit Facility granted to them / on their Guarantee, with in 60 days
from the date of Demand Notice dated 18.09.2025 which have returned undelivered. If you fail to repay to the Bank the below mentioned
amount with further interest and incidental expenses, costs etc. the Bank will exercise all or any of the rights detailed under Sub Section
(4) of Section 13 and under other applicable provisions of the said Act. You are also put on notice that in terms of sub-section 4 of Section
13 you shall not transfer by sale, lease or otherwise the said secured assets detailed below of this notice without obtaining written consent
of the Bank. The details of the account and Secured Assets along with Amount Outstanding is given below :-
SCHEDULE OF THE MOVABLE/IMMOVABLE PROPERTY & OTHER DETAILS

Name of Borrower and Guarantor [ Description of the Property Mortgaged Date & Amount of 13(2) Notice

1. Sri. Kunal Sharma S/o Late/H No.RX-8-Bon plotno. 8 land area 99 sq. yards Date of 13(2) Notice: 18.09.2025
Rajendra Sharma, 2. Smt. Mamtajout of khasra no. 12/14 situated in revenue estate NPA on: 29.08.2025

Rani W/o Late Rajendra Sharma,jofvillage Dabri, New Delhi Colony known as Dabri| Rs.1,15,12,213.90 (One Crore fifteen Lakhs
3. Sri Tushar Shama S/o Late|Extention. Bounded as under: East- Road, West-| Twelve Thousand Two Hundred thirteen
Rajendra Sharma. Add: D-100/Other's Property, South- Other's Property, North-| @nd Ninety Paisa only) as on 29.08.2025,
Sector-8, Dwarka, New Delhi-110075|Other's Property (inclusive of interest up to 28.02.2025).

The borrower's attention is invited to provisions of Sub-section (8) of Section 13 of the Act. in respect of time available to

redeem the secured assets.

Place: New Delhi
Date: 20.09.2025

Authorised Officer,
UCO Bank, Noida, Sector 3 Branch

Bharat BPO Services Limited

Registered Office: D-60, Street No.C-5, Sainik Farms, New Delhi — 110062
CIN: UT2300DL2006PLC156367; Email: notice@bharatbpo.in

Notice of Annual General Meeting — 23™ September 2025

Motice is haraby given that the Annual General Meating ((AGM') of the members of Bharat BPO Sarvices
Limited {the 'Company’) will be held on Tuesday, 23 September, 2025 at 5:00 PM. at Haldiram, DLF Tower
A, Jazola Disftrict Centre, Jasola, Delhi- 110 025, to tfransact the following businesses:
1. Toconsider and adopt the audited financial statements of the Company for the year ended March 31,
2025 which includes the Statement of Profit & Loss and Cash Flow Statement for the year ended March
31, 2025, the Balance Sheet as at that date, the Auditor's Report thereon and the Directors' Report.
2.  To appaint a director in place of Mrs. Shilpy Gupta, Director who retires by rolation and being eligibla,
offers herself for re-appointment.
3. Toappoint Mis, Sanjeev Jiwan Gupta & Co.,, Chartlered Accountants (Firm Registration No. 01854 1N)
as the Statutory Auditors of the Company.
a. Tofill the Casual Vacanoy causad by the resignation of Statutory Auditors of the Company
b. To appoint M/s. Sanjeev Jiwan Gupta & Co., Chartered Accountants (Firm Registration
Mo. 018541N)). as the Statutory Auditors of the Company for a period of 5 vears and to fix their
remunaration.
4, Appointment of Mr. Surendra Kumar Verma (DIN: 11182818 as Director of the Company
5 Appointment of Mr. Paras Nath Kaushal (DIN: 11162791) as Director of the Company.
The address of members of the Company, as per records, Is not updated. The membears are requestad o
get their KYC done and update the address and contact details with the Company, or its Registrar & Share
Tranzfar Agent ('RTA") for it to be able to 53end the communication at correct address{es). RTA of the company
is Mis MAS Services Lid., T-34, II™ Floor, Okhla Industrial Area, Phase-ll, New Delhi 110020

Far and on behall of the Baard of Direclors of
Bharat BPD Services Limited

Date: 21% September, 2025

Flace:; Delh N Delhi
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